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HP STATE POLLUTION CONTROL BOARD
Him Parivesh, Phase-III, New Shimla (H.P.)

= = Dated: — ~ )
No. PCB-OA No. 220/2020 o5 ated: Q) —}) ~ 2021\
To

he Registrar General
Hon’ble National Green Tribunal
Faridkot House, Copernicus Marg, New Delhi-110001

Subject: Compliance report in Execution Application No. 27/2021 in O.A. No.
220/2020 titled as Ishlam Deen & Ors. Vs. State of Himachal Pradesh,
before the Hon’ble NGT.

Sir,

Kindly refer to order dated 06.10.2021 passed Hon’ble National Green

Tribunal in the aforementioned matter wherein following directions have been passed:-

“...2...In the Execution Application, it is stated that no action is being taken in
pursuance of above order even though provisions of the Air (Prevention Control of Pollution)
Act, 1981 and the Noise Pollution (Regulation and Control) Rules, 2000 are attracted. The
State PCB is under obligation to enforce the said provisions to check noise and air pollution
caused by the mobile tower, as alleged, in the vicinity of house of the applicant. The State
PCB may, thus, either stop the operation of the generator or ensure mitigation measures so
that generation of the noise and air are within the parameters. The State PCB may also
examine whether requisite consent under the Air Act has been taken either for the individual
tower or a composite consent. If so, conditions of such consent need to be complied can also
be invoked, including the siting of the tower as per laid down norms. An action taken report
may be filed within one month by e-mail at judicial-ngti@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF.

List for further consideration on 03.01.2022... ....""

In this connection, it is submitted that as per information received from

Regional Officer, HPSPCB, Dharamshala, in compliance to order dated 19.10.2020 passed by
Hon’ble NGT in Original Application No. 220/2020 titled Ishlam Deen & ors v. State of
Himachal Pradesh, the site was inspected by officials of the State Board on 05.11.2020, in
presence of the complainant i.e. Sh. Ishlam Deen s/o Sh. Nikka Ram. The noise monitoring
was conducted at complainant’s house and results were found to be within limits. The
inspection report dated 07.11.2020 received from Regional Officer, HPSPCB, Dharamshala is
annexed as Annexure-A.

It is further submitted that in compliance to order dated 06.10.2021 of Hon’ble
NGT in the present matter, the site of ‘mobile tower’ was again inspected on 25.10.2021 by
official of Regional Office, Dharamshala and report dated 27.10.2021 was submitted by
Regional Officer, HPSPCB Dharamshala which is annexed as Annexure-B.

That as per the above reports dated 07.11.2020 and 27.10.2021, the mobile

tower in question is situated at a distance of 40 meters from the complainant’s house and
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being operated with electricity supplied from HPSEB (H.P. State Electricity Board) Ltd. A
DG set of 10 kVA capacity is installed by the unit, in case of power failure, for uninterrupted
power supply to mobile tower. The DG set is installed as backup measure and provided with
canopy (acoustic enclosure) and exhaust muffler.

It .is submitted that the Department of Information & Technology,
Government of H.P. initially issued a policy for setting up of mobile telecommunication
towers in the year 2006 which was later revised in the year 2017 (copies annexed as
Annexure-C collectively). As per the said policy, permission for installation of mobile
towers is given by concerned local bodies i.e. Gram Panchayat or Municipal Corporation. In
the present case, as per the report dated 27.10.2021 received from Regional Officer, HPSPCB
Dharamshala, the mobile tower unit has obtainéd NOC of the concerned Gram Panchayat.

It is submitted that mobile towers do not come under consent mechanism of
the State Board. As regard to issue of grant of consent to DG set, the CPCB classification of
industrial sectors dated 07.03.2016 provides that “Stand-alone DG Sets having total capacity
1 MVA or less and equipped with acoustic enclosures alongwith adequate stack height may be

exempted from the purview of Consent management. Higher capacity DG sets have already

]

been covered under Red / Orange categories...”. As_,-the DG set in question is having
capacity less than 1 MVA (1 mega-volt ampere) i.e. only.-?}lO kVA (kilo-volt ampere) and has
been provided With acoustic énélosure and exhausted muffler,-therefore it is submitted that it
does not fall under the consent méchanism of the State Pollution Board.

Reportedly, the Noise Monitoring and Ambient Air Monitoring were
conducted on 25.10.2021 in presence of the parties concerned and the results have been found
within the prescribed limits. Copy of spot inspection report dated 25.10.2021, countersigned
by persons present is enclosed alongwith inspection report dated 27.10.2021.

That the inspection report dated 07.11.2020 and 27.10.2021 (annexed as

Annexure-A & B respectively) received from Regional Officer, HPSPCB Dharamshala, may
kindly be placed on record please.

(Encl: as above) e ’ Yours faithfully,

kg,

Member Secretary,
WHPSPCB, Shimla.
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3 Annexure- A

Inspection Report: In the matter ; Hon’ble National Green Tribunal :
OA No0.220/2020.
Titled as IShlam Deen & Ors V/s State of HP.

The site where mobile tower of Airtel company has been
installed in VPO Gummer Tehsil Jawalamukhi District Kangra (HP) was inspected
in presence of the complainant Sh. Ishlam Deen S/O Nikka Ram. This mobile
tower is operated with electricity but in case of power failure, in order to make
uninterrupted service, 10 KVA DG set  having acoustic enclosure and exhaust
muffler ( Sound proof) has been installed.

The distance between the house of complainant and DG set as
measured was found 40 mrts. The noise monitoring was carried out on date 5-
11-2020 and the results are as under:

S.No. Location Noise Ambient Air | Remarks
monitoring Quality
results standards :
dB(A) Residential
LRl T e B
I At the house of Sh. | 42.7 dB(A) 53 Within limit

[shlam Deen ( DG
set not in operation )

2 At the house of Sh. | 50.5 dB(A) |55 | Within limit
Ishlam Deen ( DG
set in operation.

As per CPCB revised classification of industrial sectors , “ Stand
Alone DG sets having total capacity IMVA or less and equipped with acoustic
enclosures alongwith adequate stack height may be exempted from the purview of
consent mechanism. Higher capacity DG sets have already been covered under

»

Red/ Orange categories.

The noise monitoring results have been found within prescribed limits.
This DG set is having capacity less than one MVA and has been provided with
acoustic enclosure and exhaust muffler ( Sound proof) , therefore, it does not fall
under consent mechanism of State Pollution Control Board.

qlu“f\/
S
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4 Annexure-B

H.P. STATE POLLUTION CONTROL BOARD
“Him PariveshBhawan”, Regional Office Dharamshala,
Near GSSS, Dari, Tehsil Dharamshala, Distt.-Kangra (H.P.),
Pin-176057, Phone- 01892-222628

o g
Website: http://hppeb.nic.in e-mail: pcbrojassur@gmail.com
' ),
No. HPSPCB/Complaint File/RO(D/sala)/2021- 1/4?9 Date :
"o
\'@ Member Secretary,

HP State Pollution Control Board, [ GERO 2
Him Parivesh Bhawan, Phase-I11, LT ?/’ L
New Shimla-09 H.P. 10 o

Subject: - Compliance of order dated 06-10-2021 passed by the Hon’"'ble NGT in Execution
Application No. 27/2021 in OA No. 220/2020 titled Ishlam Deen & Ors. V/s State
of HP & Ors.

Kindly refer to your office letter no. PCB/(DL-295)/ OA No. 220/2020/21-10254,
dated: 19/12/2021 on the subject cited above. In this regard, it is informed that the inspections of the
alleged site was conducted on date: 25/10/2021 ard copy of the Inspection report is attached as
Annexure- I. The spot inspection report is also attached as Annexure —II. The Noise monitoring and
Ambient Air Monitoring was conducted in the presciice of all the concern_ed and the results have been
found within limits, copy attached as Annexure - I and Annexure-IIL

Further as per CPCB classification of industrial sectors, dated 07/03/2016 * Stand
alone DG sets having total capacity 1 MVA or less and equipped with acoustic enclosures along
with adequate stack height may be exempted from purview of consent management. Higher

L capacity DG sets have already been covered under Red/Orange categories.” Also as per office
Ml“l’” order vide No PCB/Consent Branch/ Review meeting NOCs/2020-25783-25805, dated: 24/02/2021
issued by worthy Member Secretary, HPSPCB Shiria that stand alone DG sets capacity <1 MVA
and Industries having Diesel Generator sets up t¢ 15 KVA falls in wﬁite category and does not fall

under consent mechanism of the State Board.

This mobile tower is at 2 distance of 40 meter from the complainant’s house i.e. Sh.
Ishlam Deen s/o Nikka Ram and is operated with electricity from HPSEB Ltd. In case of power

failure, in order to make uninterrupted power supply to tower (10 kVA) DG set along with canopy
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and exhaust muffler has been installed as backup measure. This DG set is having capacity less than 1
MVA and has been provided with acoustic enclosure and exhaust muffler, therefore, it does not fall
under the consent mechanism of State Pollution control Board. The establishment, operations and
other allied matters relating to the towers do not fall within ambit of Pollution control Board.

“ Therefore, the mobile tower is operated with electricity and in case of power failure
DG set is operated as stated above. The results of Noise and ambient air found within prescribed limit.

The DG set being 10 kva (less than 1 MV A) does not fall within the purview of PCB.

This is submitted for favor of your kind information and further necessary action,

please.

Yours faithfully,

e

R.
Sr. Environmental Enginegr
HPSPCB Dharamshala

Encls: Annexure [ to Il (_e4 Pages)
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Inspection report in the matter regarding Hon’ble NGT OA no.
220/2020 titled as Ishlam Deen & ors. V/s State of H.P.

This is in reference to head office letter no. PCB/(DL-295)/OA No. 220/2020/21-10254, dated :
19-10-2021 vide which it is directed to inspect site, conduct fresh Noise/Air Monitoring at site in
compliance to order passed on date 06/10/2021 passed by Hon’ble NGT in Execution application
no. 27/2021 in OA no 220/2020 tiled as Ishlam Deen & ors. v/s State of HP. In this regard, it is
informed that the inspection of the concerned site where the tower is already established and
operational i.e. VPO Gummer, Tehsil — Jawalamukhi, District- Kangra H.P. Pin - 176031 was
conducted by the undersigned in the presence of Complainant’s wife (Smt Rashida Begum),
Pradhan (Smt Shimla Devi) and Up-Pradhan (Sh Kasturi Lal) of Gram Panchayat Gummer,
Technician/operator(Sh. Ravinder Rana). The noise monitoring as well as Ambient Air

Monitoring is conducted in the presence of the above mentioned members.

Complainant Sh. Ishlam Deen was also approached telephonically at 1:45 pm on date: 25/10/2021
to be present at site but he informed that “he was out of state i.e. in Punjab and also his wife has
gone out of town . Only his father i.e. Nikka Ram is at home and will accompany you during

inspection.” However, his wife arrived at home nearly 4:15 pm.

Further it is informed that the measured distance of the complainant house from the Airtel mobile
tower is around 40 meters. The Diesel Generator (DG) provided with capacity 10 kva/08 KW
(photograph enclosed) and is provided as backup for emergency cases when there is ﬁo electricity
in order to maintain uninterrupted signal services. This DG set is enclosed with Canopy and
exhaust muffler (photograph enclosed). It was also informed by Sh. Ravinder Rana, Technician
that they have already obtained NOC from Gummer Panchayat vide resolution no. 4, dated
24/11/2016. The same is also hand over by Pradhan of Gram Panchayat Gummer, copy of same is

attached also.
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The details of noise monitoring conducting during inspection is mentioned below:

Sr. Whether | Noise Ambient Air
No. | Location DG set is | Results | Quality Standards | Remarks
Operation | (dB) in respect of
al Noise(dB) for
(Yes/No) _ Residential area
(Day time)
1. | At the Verandah of f Within
complainant’s house | NO 479 dB 55 prescribed
i.e. Sh. Ishlam Deen ' limit
house s/o Sh Nikka
Ram VPO Gummer,
2 Teh Jawalamukhi | Within
Distt Kangra HP YES 53.4dB &6 prescribed
limit

The noise results found within limits. The ambient air monitoring samples is already handed over

to Regional Laboratory on date: 26/10/2021, results of which are awaited.

Further as per CPCB classification of industrial sectors, dated 07/03/2088“ Stand alone DG sets
having total capacity 1 MVA or less and equipr;ed with acoustic enclosures along with adequate
stack height may be exempted from purview of consent management. Higher capacity DG sets
have already been covered under Red/Orange categories.” Also as per office order vide No
PCB/Consent Branch/ Review meeting NOCs/2020-25783-258035, dated: 24/02/2021 issued by
worthy Member Secretary, HPSPCB Shimla the stand alone DG sets capacity < 1 MVA and

Industries having Diesel Generator sets up to 15 KVA falls in white category.

The Inspection Report along with Photographs is submitted for favor of your kind information and

further necessary directions, please.

v WA

Junior Environmental.Engineer
HPSPCB, Dharamshala
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Photographs of Inspected site i.e. VPO - Gummer Tehsil Jawalamukhi,
Distt. Kangra, taken on date 25/10/2021 during inspection.

DG set equipped with canopy and exhaust muffler provided as backup in case of electricity
failure.

E————
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Details of DG set capacity i.e. 10 kva/08 kw
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Airtel Mobile
I8 Tower

Complainant
house

Ambient Air
W Monitoring

Photographs showing complainant house, mobile tower, air monitoring device
and noise meter.
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H.P. STATE POLLUTION CONTROL BOARD
“«Him PariveshBhawan”, Regional Office Dharamshala

\‘g"gjﬂ Near GSSS, Dari, Tehsil Dharamshala, Distt.-Kangra (H.P.), PIN 176057
Phone No. 01892-222628
Website: http://hppcb.nic.in : e-mail: pcbrojassur@gmail.com

Comparative statement under Air (Prevention & Control of Pollution) Act, 1981
Analysis Report No. A- 164, dated : 27.10.2021
Sampling location : At the Verandah of complainant’s house i.e. Sh. Ishlam Deen house s/o
Sh Nikka Ram, (by keeping DG set 10 kva of Mobile Tower operational) VPO Gummer,
Tehsil Jawalamukhi , Distt Kangra HP
(Study Sample)

Sr. Particulars Results Limits Remarks
No.

1 Respirable Suspended Particulate 78 ug/Nm’® 100 ug/Nm® | Within Limit
Matters, (RSPM)

2 INOX BDL 80 pug/Nm? -
3 i BDL 80 ug/Nm® -
Remarks:-

The RSPM found within the prescribed limit.

Cialodd

Sr. Environmental Engineer
HPSPCB Dharamshala
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Copy of No Objection Certificate issued by Gram Panchayat Gummer
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Copy of No Objection Certificate issued by Gram Panchayat Gummer
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Annexure-C collectively

";'j',:_ | 4 Department of Information Technology
[l Government of Himachal Pradesh
5 o o
e
o A E

From 4-{:

Principal Secretary (IT) to the [

Government of Himachal Pradesh {

'\ &

To L 9

The Commissioner-cum- Chief Secretary (TD) to the

Government of Himachal Pradesh

The Addl. Chief Secretary (MPP & Power/ Finance/ TCP, Housing & UD/

Environment) to the Government of Himachal Pradesh

The Principal Secretary (RD & PR) to the

Government of Himachal Pradesh

y o B4

Dated: Shimla-2, the /| June, 2017
Subject: Revised Policy for Setting up Mobile Communication Towers
Sir,

The Department of Information Technology notified a Policy for setting up

Mobile Communication Towers in the State vide Notification No. DIT.Dev-(IT)2005(Misc.)

dated August 22, 2006 and subsequent clarification issued vide letter dated October 4, 2006.

The objective of framing this Policy was to accelerate growth of mobile communication in the

State while improving quality of service and to have a suitable regulatory mechanism to

prevent haphazard approach.

The State Government was receiving feedback for quite some time regarding

Mobile Towers from various quarters such as-

. Citizens were complaining against haphazard construction of Mobile Towers,

li.  Local Bodies and other government agencies were complaining about non-

payment of dues by telecom operators or non-adherence to the prescribed

norms
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iii. Telecom Operators not getting NOCs from the government agencies in time
thereby hampering/ delaying the installation of mobile towers in the State and
in turn preventing quick expansion of mobile network in the 5tate.

iv. The Department of Telecommunications, Government of India issued

guidelines for state governments for issue of clearance for installation of

Mobile Towers.

This necessitated the need to revisit the Policy and take a holistic view of the
present processes being followed by the government agencies as well as by the Telecom
Operators so that bottlenecks and issues, if any, in granting NOC to the Telecom Operators or
collecting dues from the Telecorn Operators could be identified and accordingly, changes in

the Mobile Communication Towers Policy of the State could be done.

Accordingly, the State IT Department drafted the revised Policy and sought
comments from all the Government Departments, Citizens and other stakeholders on the
revised Policy. Based on the comments received from all the stakeholders and guidelines
issued by Department of Telecommunications, Government of India for issue of clearance for
installation of Mobile Towers, the existing Policy for Setting up Mobile Communication
Towers was modified. The revised Policy was taken to the Council of Ministers in its meeting
held on 05-06-2017. “Revised Policy for Setting up Mobile Communication Towers” enclosed

in Annexure-A to this letter has been approved by the Government.

It is, therefore, requested that further necessary action may be taken at the
level of your Department by issuing instructions and / or notifications or by amending bye-
laws in keeping with Acts & Rules of relevant local bodies in this regard and initiate actions
on field as per the provisions of revised Policy. A copy of action taken in the matter may kindly

be supplied to this Department for reporting compliance of decision taken by the Council of

Ministers.

Yours faithfully,

f

/
(Jagdish Chander Sharma)
Principal Secretary (IT) to the
Government of Himachal Pradesh
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Endst. No.: As above Dated: Shimla-2, the 'n,g [ June, 2017

Copy forwarded to the following for favour of information and necessary action:

|

2
3.
A&

The Commissioner, Tribal Development, Shimla-2

. The Chairman, HPSEB. Shimla-4.

The Director, Rural Development and Panchayati Raj, Shimla-9.

The Director, Urban Development, Shimla-2.

\_}/‘Fhe, Director, Town & Country Planning, Shimla-9.

SR ICHE e o

10.°
(8
12.
13.
14. T
15. T

All the Deputy Commissioners in Himachal Pradesh.

The Commissioner, Municipal Corporation, Shimla-1.

The CEQ, Housing Board, Shimla-2.

The Chief General Manager, BSNL. SDA Complex, Shimla-9.
The Circle Head, Airtel. SDA Complex, Kasumpti, Shimla-9.

I'he Business Head, Reliance Communication Ltd., Bhrata Sadan, Kasumpti, Shimla-9

The Circle Head, Tata Indicom, Mouza Chotta, Kasumpti, Shimla-9.

The Circle Head, Idea, Keonthal Complex, Khalini, Shimla-2.

I'he Circle Head, Vodafone, Durga Cottage, Kasumpti, Shimla-9.
I'he Circle Head, Reliance Jio Infocomm Ltd., ISBT, Tutikandi, Shimla-4.

(Jagdish Chahder Sharma)
Principal Secretary (IT) to the

Government of Himachal Pradesh
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Government of Himachal Pradesh
Department of Information Technology

RrFxR
: : '6 2 47 .
No. DIT.Dev-(IT)2005(Misc.) - Dated: Shimla-2, the &/ June, 2017

NOTIFICATION

Whereas, a policy for setti%g up of Mobile Communication Towers in the State
was i1ssued in 2006 in order to accelerate growth of Telecommunication Infrastructure in the
State under a suitable regulatory mechanism and to improve the quality of service. However, a
need was felt to revise the existing Policy for setting up of Mobile Communication Towers in the
State on account of the guidelines issued by Government of India in 2013, advisones received

from time to time and other related developments in the field of Telecommunications

Now, therefore, in supersession of this Department notification of even number
dated August 22, 2006 and subsequent clarification issued vide letter of even number dated
October 4, 2006, the Governor of Himachal Pradesh is pleased to re-notify the Policy for setting

up of Mobile Communication Towers in Himachal Pradesh.
£

Concept:

This Policy seeks to accelerate growth of mobile communication in the State
while improving quality of service and to have a suitable regulatory mechanism to prevent
haphazard approach. The Policy spells out the various roles of Town and Country Planning

Department (TCP), Local Bodies, Special Area Development Authority (SADA), Pollution

Control Board (PCB), HP State Electricity Board Lid. (HPSEBL), etc regarding issuance of

various clearances before installation of Mobile Communication Towers and formulates
guidelines to be adhered to by Telecom Service Provider (TSP)/ Infrastructure Provider (IP) both

before and after installation of Mobile Communication Towers.
1. Authority to grant permission for setting up Mobile Towers

Prior permission of the Town and Country Planning Department/ Local Body/ SADA (as the

case may be) i1s required for setting up Mobile Communication Towers (including Wall/ Pole
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Mounted Antennas) or erection of a part thereof, raising any construction, including Tower,

e

Procedure for Submitting Application

The application for setting up of Mobile Communication Towers (including Wall/ Pole

Mounted Antennas) or erection of a part thereof etc, shall be made by the concerned

Telecom Service Provider (TSP)/ Infrastructure Provider (IP) [after depositing dues as

defined in Clause 3 below] to the concerned Local Body/ SADA/ TCP along with required

documents as detailed in this Policy.

2.1 Documents to be submitted along with Application by Telecom Service Provider

(TSP)Y Infrastructure Provider (IP) for seeking approval from Local Bodies/ SADA

for setting up of Mobile Communication Tower:

2.1.1  Copy of documents issued by Central Government/ Agencies:

1.

- Copy of relevant license/ Infrastructure Provider Reoistration Certificate from
Py g

Department of Telecommunications (DoT), Government of India.

Copy of Standing Advisory Committee on Radio Frequency Allocation
(SACFA) clearance / copy of Standing Advisory Committee on Radio
Frequency Allocation (SACFA) application for the said location submitted
to Wireless Planning Efm}rdinaiion (WPC) wing of DoT with registration
number as Wireless Planning Coordination (WPC) acknowledgement along
with undertaking that in case of any objection/ rejection, Telecom Service
Providers (TSPs)/ Infrastructure Providers (IPs) will take corrective actions /
remove the tower.

Copy of the type test certificate issued by Automotive Research
Association of  India (ARAI} to the manufacturers of the Diesel
Generator (DG) Sets.

Acknowledgement receipt issued by the Telecom Enforcement, Resource
and Monitoring (TERM) Cells (DoT) of the self-certificate submitted by
TSP/ IP in respect of, Mobile Communication Tower/ Base Transceiver
Station (BTS - ground based/ roof top/ Pole/ wall mounted) in the format

as prescribed by Telecommunication Engineering Centre (TEC), DoT.
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establishing / certifying that all General Public areas around the tower
will be within safe Electromagnetic Radiation (EMR) exposure limit as
per peak traffic measurement after the antennae starts radiating.

Clearance from WPC Wing through Nodal Agency Directorate of
Coordination Police Wireless (DCPW), Government of India to be submitted
along with the application in order to ensure Mobile Communication Tower/
Base Transceiver Station (BTS - ground based/ roof top/ Pole/ wall
mounted) are installed at a considerable distance from Himachal Pradesh
Police Wireless installations without adversely affecting the HF & VHF

Communication of Himﬁchai Pradesh Police.

2.1.2 Copy of documents issued by the State Government/ Agencies:

i

i1l.

v,

V.

Copy of sanctioned roof plan, if the tower is to be erected on an existing
building.

Minimum setbacks as applicable for residential buildings in the Planning Area
or Special Area or Municipal Body shall be applicable, in case tower is
installed on ground. A Structural Stability Certificate of the building shall be
mandatory for roof top towers and towers erected on ground from the

competent authority.

Copy of the approved completion plan clearly depicting that the completion of

top floor along with roof of the building has been approved by the Competent _~ %

Authority. In case of some buildings completed before a cut-off date, there is
no need of building completion plan. In such cases structural safety certificate
will suffice.

Copy of clearance from the Fire Safety Department only in case of high rise
buildings where Fire Clearance is mandatory as per the National Building
Code of India, 2005.

Prnior approval of the Government of India under Forest (Conservation) Act,

1980 needs to be taken through State Forest Department in case Tower is to be

erected on forest land.

Revenue documents, 1.e., tatima and jamabandi in original.
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Note: In case of Gram Panchayats, not falling in Planning Areas and Special
Areas constituted under the H P. TCP Act 1977, there shall be no
requirements of roof and completion plan as stipulated in Clause 2.1.2(i),
2.1.2(i1) and 2.1.2(iii) supra.
2.1.3 Other requisite documents to be submitted along with Application:
In addition, following documents shall have to be submitted along with the
application:
1. Data Sheet
a) Name of Telecom Service Provider/ Infrastructure Provider
b) Location
¢) Tower reference:
Height, Weight; Ground/ Roof Top; Pole/Wall Mounted:
Number of Antennae.

ii.  Site plan in scale of 1:200 and location plan in 1:1000.

iii. - Structural safety certificate of tower from a graduate structural engineer as per
section 243 of the Himachal Pradesh Municipal Corporation Act, 1994 or
Graduate Structural Engineer who is a member of the Institution of Engineers
(www.ieindia.org) or Authorised Chartered Structural Engineer of the State/
Local Bodies or from any Indian Institute of Technologies (IITs) or Any
National Institute of Technologies (NITs) or Central Building Research
Institute (CBRI), Roorkee or Rail India Technical and Economic Service
(RITES), Gurgaon or : Structural Engineering Research Centre (SERC),
Chennai or other agency authorized by Local Body/ SADA/ TCP

v. Copy of No Objection Certificate (NOC) from Building Owner / entities
having roof top rights or roof top tenants in case of roof based tower/ land
owner in case of ground based tower, as the case may be along with
proof of ownership.

v. Design parameters and foundations details. Drawing of tower with complete
details in shape of Ferro-prints or AutoCAD drawings. Height of the tower
and HT lines in the vicinity should be clearly indicated. In case proposed

. tower is in vicinity of or adjoining to high or low voltage lines, then its
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horizontal and vertical distances fro 1 the same shall be clearly indicated in
the drawings and shall conform to the National Building Code of India, 2005

vi.  Responsibility of public satety will lie with the Telecom Service Provider
during establishment o post establishment of Mobile Tower, during
maintenance or other related activities. The Telecom Service Provider shall
take all necessary safety steps and measures while executing the work. The
Telecom Service Provider will indemnify the Local Body/ SADA/ TCP
against any accident and damage caused to life or property during execution
and post execution. An Indemmity Bond for the same to be submitted along
with application

vii,  Requisite Fee, as defined in Clause 3 below, by way of a Demand Draft/
RTGS/ NEFT.

viii.  Indemnity bond to indemnify the Local Body/ SADA/ TCP or any other
Persons or institutions (as the case may be) in the prescribed format against (i)
any lability for the damage caused to the Mobile Communication Tower
infrastructure/ utilities/ facilities installed by the TSP/ IP for any reasons, (i)
claims against any losses. death, disability or injuries that may be inflicted
upon third party as a result of the actions of the TSP/ IP. and (1i1) claims
against any accidents on account of the Mobile Communication Tower
infrastructure / facilities installed or against any claims thereafier during the
period of Operation & Maintenance of such Mobile Communication Tower

infrastructure at all times. The TSPs/ IPs shall ensure safety and security of al]

Mobile Communication Tower installations/ utilities/ facilities and shall be
solely responsible for compensation/ indemnification of concerned authority
for damage caused/ claims or replacements sought for at the cost and sk of
TSPs/ IPs to the concerned authority

3. Fee Structure:

Application fee and Annual Renewal fee to be charsed at the following rates shall be paid by
the Telecom Service Provider/ Infrastructure Provider

3.1 Municipal Corporation Areas: One time installation fee @ Rs 50,000/~ per tower and

Annual Renewal Fee @ Rg 25,000/~ per annum per tower.
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3.2 Municipal Councils and Nagar Panchayats: One time installation fee (@ Rs 25.000/-
per tower and Annual Renewal Fee @Rs 12,500/-per annum per tower.

3.3 Town and Country Planning Areas falling outside the jurisdiction of Municipal
Corporation, Municipal Councils and Nagar Panchayats but within the limits of
notified Planning Areas, Special Areas and Deemed Planning Areas: One time
installation fee @ Rs 10,000/- Per tower and Annual Renewal Fee @ Rs 5,000/-per
annum per tower.

3.4 Rural Areas (outside the Planning Areas) or Areas located in Tribal or Difficult
Area: Application Fee (@ Rs 10,000/- per tower and Annual Fee @ Rs 5,000/~ per annum
PEr tower.

NOTE:

1. An Option for lump sum payment of annual renewal fee may also be given in
blocks of 5 years (with 25% discount for upfront payment of the entire
amount including annual renews] fees for 5 years),

li.  There will be an increase in the annual renewal fee by 25% after every 5
years.

Hi.  The rates for Application fee shall be a5 notified by State Government from
fime to time

V. An additional amount @ 60% shall be levied for every additional antenna
which shares the same tower No separate documentation for permission will
be required, if an existing tower ig used to install antennae(s) of another
operator. However, 60% of the prescribed fee will be required to be paid.

v.  Itis clarified that this Fee shall be charged for granting requisite approval for
setting up of Mobile C -Ommunication Towers related infrastructure on top of
an existing bui]ding or on the ground. This fee shall be in addition to the rent
charged by owner of land, which he negotiates with the Telecommunication
Companies

vi.  TSPs/ IPs are required to deposit Annual Fee within 30 days of issuance of
demand note by the Local Body/ SADA/ TCP indicating the following;

a) Amount to be deposited
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b) A penalty @5% per week of the annual renewal fee would be payable by
the Telecom Service Provider if payment is delayed beyond thirty days

c) However, i the payment is delayed for more than two months. the
concerned Local Body/ SADA/ TCP reserves the right to cancel the
permission after giving a final notice of sey en days.

4. Timeline for filing Application and granting approval:

In the first week of every month. the concerned Local Body/ SADA/ TCP will process the
applications received from various Telecommunication Companies till the 21st day of the
preceding month for the installation of Mobile Communication Towers or applications
received 10 days before a regular or an unscheduled meeting as the case may be
Applications not received within time frame indicated above will be taken up for processing
in the successive month along with the applications received in the current month. The Local
Body/ SADA/ TCP will communicate acceptance or rejection or objections/ shortcomings, if
any, to the Telecom Service Provider within 15 days of the meeting of Local Body/ SADA/
TCP. If the timelines are not adhered 1o by concemed Local Body/ SADA/ TCP then TSP/ 1P
can apply to Joint Coordination Committee (JCC) at Sub Division level

3. Location:
Location of Mobile Communication Towers is governed by radio frequency system The
location shall be determined as follows:

3.1 Telecom Infrastructure/ installation of Tower Is permitted under this Policy for all
locations irrespective of provisions relating to land use under any other law/ act and
provisions of section 118 under the HP Tenancy and Land Reforms Act. 1972 However,
the erection of a Tower/ Telecom Infrastructure is not to be construed as a transfer of
Land in favour of Telecommunication Companies.

3.2 The preference of location for setting up of Mobile Communication Tower shall be in the
following order-

I As far as possible, TSP/ IP should try to avoid residential areas
11 Where it is not possible to avoid the location of this tower in a residential area,
possibility should be explored to locate these towers in open spaces subject to

the condition that the maximum area for installation of such Mobile
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Communication Tower s not more than 10% area of such open spaces and the
same is located in one comer of such open spaces or on Community buildings
in these areas.

Where it is not possible 1o find suitable space as mentioned at 6.2(i) to 6 2(i1)
above, the towers should be permitted to be located on the roof top of
Community building failing which residential buildings subject to the
conditions mentioned under Clause 2.1 3(iv),

Erection of towers on heritage buildings shall not be allowed.

Installation of Mobile Communication Towers shal] not be permissible within
the premises of schools, colleges, and hospitals as well as on the adjoining
land/ building within 3 meters from the boundary of premises of schools,
colleges and hospitals. Also Antenna(e) shall not be directed / positioned
towards any school / college/ hospital building.

The existing Mobile towers the location of which is not in accordance with the

provisions of clause 6.2(v) above, shall be reviewed by the Local Body/

SADA/ TCP (as the case may be) in accordance with the provisions of thig
Policy afier it is given effect to Any decision on such review, however, shall

not be taken without affording adequate Opportunities to the TSPs/ IPs to

represent their case. The TSP/ IP shall comply with the orders. if any, passed

on review by the Local Bodies/ SADA, as the case may be, and take

appropriate action including removal of Towers etc. within 60 days from the

date of receipt of order so passed

Wall Mounted/ Pole Mounted Antenna:

¢ The Antenna(e) mounted on Pole should be at least 5 metre above ground
level/ road level on f] yovers/ buildings.

* No residential/ office/ work place is directly in front of the Wall/ Pole
mounted Antenna(e) at a height comparable to the Antenna(e) as per DoT
guidelines

The TSPs/ IPs shall create pre-fabricated structure/ fencin g around the Mobile

Towers with restricted entry through door so that the usage of that particular
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portion to be restricted and not accessible for general purpose use. Similarly,

efforts should be made 1o avoid BTS Antennas in narrow lanes <= 5 mtrs.

The TSPs/ IPs shall implement m-building solutions through a shared

common facility, accessible and available to all service providers, in the State

Government buildings, including schools. colleges and hospitals, and State

Public Sector Undertaking offices

The TSPs/ IPs can setup Mobile Communication Tower on Government Land/

Building However, TSPs/ IPs are required to adhere to following norms prior

to and / or after setti ng up of Mobile Com munication Tower on Govern ment

Land/ Building;:

®  Head of Office in case of office premises shall issue NOC 1o TSPs/ IPs
for installing Roof Top Tower/ Ground Based Mobile Communication
Tower and the same to be submitted along with Application by Telecom
Service Provider (TS P)/ Infrastructure Provider (IP) for seeking approval
from Local Bodies/ SA DA for setting up of Mobile Communication
Tower

®  Use of Government premises or buildings to the TSPs/ IPs should not be
detrimental to the daily routine activities of the office or officers

concerned.

*  Damage caused to the government building/ assets/ land if any, shall be

rectified by the TSPs/ IPs to bring back to the original condition and to
the satisfaction of the authorities concerned. The TSPs/ IPs will be solely
responsible for any damage/ losses to the property/ people due to any

accidents occurring due to the Mobile Communication Tower.

*  Government Department shall provide advance possession of the

Government sites and quasi Government sites for which TSPs/ IPs have
applied on non-exclusive basis subject to the designs and drawings as per

IS code procedures on non-exclusive basis.

* In addition to this, the Government Department would charge rent from

the Telecommunication Companies. This rent would be in addition to the

Fee charged for granting requisite approval for setting up of Mobhile
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Communication Towers related infrastructure on top of an existing
government building or land. The annual rent would be as follows:

» Ground Based Towers = 10% of circle rates of land fixed by DC

» Roof Top Towers = Rentals to be fixed by concerned PWD authority
after considering the land value and building cost

X1 Cell on Wheels Mobile Towers: Cell on Wheels Mobile Towers, usually
referred to as COW, is a mobile cell site that consists of a cellular antenna

tower and electronic radio transceiver equipment on a vehicle or trailer,
designed to be part of a cellular network. COWs are used to provide expanded

cellular network coverage and/ or capacity at special events such as major

EVents, major conventions, or in disaster areas where cellular coverage either

Was never present or was compromised by the disaster Formal clearance or

permit will not be required for installation of COW for such specific

temporary needs subject to prior formal inti mation to the Deputy
Commissioner, Superintendent of Police of the concerned district and the
concerned Officer-in-Charge of the Police Station.
6. Noise Pollution
Generator sets installed at the tower site to cater to the power requirements of the antenna
should conform to the noise and emission norms prescribed under the Environment Protection
Act and Rules. However, in view of time frames set out by HPSEBL for providing electrical
connection, need for generators should be minimized. Use of UPS is encouraged over DG
Sets. Acknowledgement of a duly filled application form to the concerned Local Body/
SADA/ TCP shall be deemed to be sufficient for making an application to HPSEP&PCB
(Himachal Pradesh State Environment Protection & Pollution Control Board). Consent to

operate shall be normally granted by HPSEP&PCB based on manufacturers’ specification

sheet and test certificate issued by Automotive Research Association of India (ARAD to the
manufacturers of the DG Sets, unless there is a felt need of carrying out noise tests. However,
antenna shall be made operational only after obtaining permission of Local Body/ SADA/

TCP, HPSEP&PCB (if applicable) and clearances as per Clause No. 1 above. The TSPs/ IPs

are advised to use Solar Power Panels as far as possible



FreeText
27


28

7. Safety/ Precautionary Provisions

The Telecommunication Companies are required to meet Quality of Service (Q08)

parameters/ norms of radiation specified by the Government of India from time to time. The

Electro  Magnetic Radiations (EMR) shall necessarily be under control and the

Telecommunication Companies must adhere to the guidelines issued by DOT from time to

time. All radiation related technical details would e dealt with by the Telecom Enforcement,
Resource and Monitoring (TERM) Cell unit of DOT at State level
8. Electrical Connections:

HPSEB would provide electrical connection for energizing a tower within 30 days, depending

on ground situation, if the location of tower is less than 50 meters from existing 3-phase LT

supply network. on receipt of a formal application and completion of codal formalities by the

concerned Telecommunication Company in the concerned Sub Division of HPSER subject to
the following conditions:

a) Load is available from the existing distribution transformer
b) 3-phase LT is already there

If' the Mobile Communication Towers are located on isolated ridges of the hills and the

extension of HT network, installation of step down distribution transformers and extension of

L.T. line are required for providing power connection at such places, the connection will

preferably be made available within three m onths from the date of duly completed application

along with deposit of requisite amount Considering low Power requirement. the operator

should not be normally asked 1o pay for the entire capital cost of creating necessary

infrastructure. Acknowledgement of 4 duly filled application form to the concerned Ioca]
Body/SADA shall be deemed to be sufficient for making an application to HPSEBL.,
9. Public Grievance Redressal and Coordination Mechanism:
9.1 State Government Assistance

L. A Joint Coordination Commitiee having following members will be

constituted at the Sub Division level for review of all 'E'e!m:mmmmiuuiiurt

Infrastructure related matters like adherence to the timelines for granting
approval, issues pertaining to Loca] Body/ SADA/ TCP or TSP/ IP:

a) SDM (as Chairperson),

b) Representatives of Telecom Service Providers,
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c) Representatives of Concerned Departments and

d) Representatives of Local Body/ SADA/ TCP

ii. To resolve larger issues related to Telecommunication infrastructure where

district level intervention is required and other issues related to Local Body/

SADA/ TCP or TSP/ IP including grievances of or against the
Telecommunication Companies, a District level Coordination Committee

headed by the Deputy Commissioner shall be constituted

iii. Similarly, a State level Coordination Committee headed by the Director (IT)

shall be constituted to monitor issues pertaining to Mobile Tower Infrastructure
in the State. The proposed State/ District level Coordination Committee would
consists of officers from TERM Cells, State/District Administration,
representatives of concerned Departments, representatives of concerned Telecom
Service Provider(s), eminent public persons.

9.2 Any complaint concerning illegal installation of Mobile Communication Tower
on ground or on any building or any query of any nature regarding the
installation of Telecommunication Infrastructure shall be addressed to the Local
Body/ SADA/ TCP with a copy to the Joint Coordination Committee headed by
concerned Sub Divisional Magistrate and Director (IT). The Local Body/ SADA/ 7
TCP shall take a final decision in the matter after inquiring into it and direct action :
considered appropriate to be taken by the concerned Telecom Service Provider
within such period as may be prescribed by the Local Body/ SADA/ TCP.

10. Other Provisions

10.1 Any existing Mobile Communication Tower not conforming to the provisions of

this Policy shall be removed by the concerned TSP/ IP within a period of 60 days

from the date of receipt of directions in this regard from the Local Body/ SADA/

TCP to that effect failing which the permission granted by State Government for
setting up of that particular Mobile Communication Tower under this Policy would
stand cancelled automatically and the same would be declared as unauthorised
structure. Action would be imitiated by concerned authority of the State

Government to demolish unauthorised structure. At the same time, citizens also
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should not violate the Policy while constructing a new house or g building or a

colony close to an existing Mobile Com munication Tower.
The Mobile Communication Infrastructure created by the TSP/ IP will not be let out

without prior intimation to the Local Body/ SADA/ TCP, which has granted the
original permission, along with requisite fee

Sign boards and Warning signs ("Danger”, “RF Radiation™, “Restricted Area”,

“Don’t Enter” etc.) clearly visible angd identifiable shall be provided at Tower/
Antenna sites

The TSP/ IP shall display the details of the following on 2 board (minimum

size 247 x 48™) separately or prominently on the cabin, for the perusal of general
public in such a way that the same shal be clearly visible and identifiable:
1. Name of Telecom Service Provider--

ii. Location -

ii.  Tower Reference-1) Height, 2) Weight,3) Number of Antennae planned on
' tower, 4) Permissible EMF radiation level 5) Proposed EMF radiation level

iv.  Due date for next renewal

V.. Contact Person’s name. address and Telephone Number

Vi Address of Complaint Redressing Authority with Telephone Mumbers
vii.  Other Important information, if any

Mobile Communication Towers shall be inspected for distortion of members,

torques of nuts and bolts at least once in a year. The TSP/ IP shall get the Mobile

Communication Towers inspected through a Graduate Structura] Engineer and wij|

maintain record of the Same and share gist of the report with concerned Loca

Body/ SADA/ TCp However, in case of arcas affected by any Natural calamity,

such as cyclone. earthquake, flood. ¢te.. such inspection shall be carried out by

Telecom Service Provider imi‘ncdiatef}f after such incident through a qualified

Structura] Engineer and s certificate to that

Local Body/ SADA/ TCP

effect shall be submitted to the

/8
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Mobile Communication Tower infrastructure at a| umes. The TSP/ IP shall submit

the Indemnity Bond on 3 non-judicial Stamp paper of Rs 100/- denomination, duly

attested by the competent authori tv

Notwithstandj ng anything contained hereinabove, all the Regulations / Byve-Laws /
Memorandum / Directions / Guidelines in this regard, issued or to be issued from
time to time, by the Department of Telecommunications. Government of India
and by the Government of Himachal Pradesh shail prevail and be binding on
TSP/ IP and also on aj the Competent Authorities concerned. in which case,
this Regulation shall stand modified to that extent

Powers of Interpretation and Removal of Doubt - Jf there is any overlapping
provision in this Policy and if any interpretation is required regarding the clauses
of this Policy, then the matter shall be referred to the Director, Department of
Information Technology, Government of Himachal Pradesh, whose decision shall

be final and shall not be called upon question under any circumstances.

M’““"""”'""

(Jagdish ChanderS!iHi-ma)
Principal Secretary (IT) to the =
Government of H imachal Pradesh

As Above Dated: Shimla-2, the June, 2017

Copy forwarded to the following for information and necessary action:

The Commissioner, Triba] Development, Shimla-2

The Chairman, HPSEB. Shimla-4

The Director, Rural Development and Panchayati Raj, Shimla-9
The Director, Urban Development, Shimla-2

The Director. Town & Elcuntr}r Piannfng\ Shimla-9

All the Deputy Commissioners in Hj machal Pradesh

The Commissioner, Municipal Corporation, Shimla-1

The CEO, Housing Board, Shimla-2
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9. The Chief General Manager, BSNL, SDA ¢
10. The Circle Head.

omplex, Shimia-9
Airtel, SDA Complex. Kasumpti, Shimla-9

1. The Business Head, Reliance Communication Ltd_ Bhrata Sadan, Kasumpti,
Shimla-9

12. The Circle Head, Tata Indicom, Mouza Chotta

13. The Circle Head, Idea, Keonthal C

3 O . —: -.-—|';I'\-'| r (.:
- TJ'\:'.:-:...- 1P, .‘}..'.'.Il.]&"'-'

omplex, Khalini, Shimla_2
14. The Circle Head, Vodafone. Durga

Cottage, Kasumpti, Shim]

=13

15. The Circle Head, Reliance Jio Infocomm Lid., ISBT, Tutikandi, Shimla-4

e
(U AN~
(Jagdish Chander Sharma)
Principal Secretary (IT) to the
Government of Himachal Pradesh
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Mo [T D= TT 20050 M=)

Ceovemiment of Himachal Peadesh

Depantimzent of Information Technobopy
From

Secretary {IT) to the
Government of Himachal Pradesh

Pr. Secretary(MPP & Power and Pollution Controli
UD/ Tribal Development! TCP) to the
Government aof H.P,

Secretary(Housing/ Finance! RD and PR/) to the
Government of H.P.

Dated: Shimla-2, the Aupgust 22, 2006

Subject: Policy for eqting_ up Mobile Communication Towers

Sir,

There his been an exponential prowth in the field of obile
commumivation. The maobile subscnber basc in Himachal Pradesh, which was almost
neghigible in 2001, has now crossed 7 lacs. In order (o furiher accelerate erivwth of
this impartant telecommunication tool, (o improve guality of service and to have a
suitable regulatory mechanism to prevent hapharard approach, there is an ureent
necd of having policy for setting up mobile communication towers.

Permission for erceting mobile commumnication towers is to be accorded by
the concerned Lrban Local Body or SATIA nr Panchayal, as the case may be, for which &
pre-detesmianed (eecan be levied,

In order oo armive at a ]_'.lr.!-“l'.']." Irame-work i thus r-;_'-g.iu'd_ i mcciinrl ol all
telecom service providers in Himachal Pradesh and concerned departments was held on
2022006, Based un decisions aken in the mectmg and subsequent susgestions received
from vanous departments. the matter was taken to the Council of Ministes in s melinge
held oo ER.08. 2006, “Tolicy for Serting p Mobile Communication Towers™ enclosed in

Annexore-A 1o this leter bas been approved by the Government

/5
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1t is requested that furthier necessany action may be wken at the level ol your
Department by isgoing, instrections and £ or nolifications or by amending the bye- laws in
keepig with Acts 4 Rules of relevant Incal bodics in this regard. For instance. Gram
Panchyats may nged w mke ollow upaction under Section 100 ¢1Kd) of the Himachal
Primfesh  Panchayati Kaj Acl. 1994, Similwly, the Town and Country Planning
Depariment will have 1o presenbe fees onder Section 30 of the Himachal Pradesh Towa
and Country Planning Act. 1977 in aceordance with the Cabinet decision. A copy of
action taken in the motter may kindly be supplicd to this Department for meporting

compliance of decision taken by the Cowscil of Ministers,

Y oours faithiully,
e
27
Secretary (IT) to the
Government of Himachal Pradesh.
Endsi. Mo, As above Draed: Shimla-Zoahe Auzust 22, 2006

Copy forwarded fo the following for Savour ol inlormation and necessary action:

b The Chairman, HPSER, Shimla-d
= The Commessioner, Trbul Development, Shimla-2.
3. I'he Dhrector. Rwral Development and Panchasvti Raj, Shimla-%. The Divector,

Lirban Deve l{‘lE_:-l:uL"ll.t._ Bhamla-2
4 I'he Dvrector. Town and Country Planning. Shimla-4
5 AllNthe Depuety Commissioner in Himachal Pradesh.
i, The Commissioner, Municipal Corposation, Shimla-1,
FE The CECY, Housing Boarnd; Shimla-2.
§ The Chiel General Manager, BSNL, DA Comples, Shimia-9
& The Chief Operating OlTicer, Airel, Shimia.
1, The Business Head, Reliancee, Bhalin, Shamla,

11, 'The Circle lHead, Tan Indicom. Kasumpti. Shimla.
2. The Cirele Head, Tdea, Kainthla Miaas, Khaling, Shimla,
13, The Chief Operating CMTicer. Hutch, Kasumpri. Shimla. %

fo

Secretary (IT) to the
Government of Himachal Pradesh.
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AnetureA

I Policy for E-n;h‘;:;l Mohile Communication Towers
e —eee

State Government Assistance: The concerned Sub Divisional Magstrats shall

i

assist the Telecom Seevice Providers in pofring  variens clearances i diMen®n

departments and any case reguiring higher level inrervention shall be brouahi o the

notize of te Deputy Commissioner ! Director [T/ {in thar arder), so that all approvals

are obtained in a trme bound manncr.

Fee Structure: (z) Prior permissica of the Locl Boedy @ SADAY (a5 the case may

bej will be obtamed fatter recciving dues as per (51 below] for rasing  any

consstruciion. inchudine wer

bt Onefime and renewal fee to be charged at the fnllowing rates shall be paid:

i}

i}

iii]

NOTE:

Municipal Corporation, Shimia- Installation Fee @ Rs, 2000000 per tower
and Annuel Renewal Fee @@ R 000000 per annum per tower. Fee in
fellowing Special Areas falling within Shimla Planning Ares namely.
Lihalie, Mew Shimla (Kasumptid and Tom sall alse be levied at the same
riles

Other Urban! SADA Areas: Installation Fee @ Rs 10,060/ per tower and
Amnwal BEenewal Fee @@ Ry 50000 per annum frer twer,

Rural Arcas and Urban/ SADA locations in Tribal! Difficuli Area-
lstallalion Fee @ Rs 40000 per tower and Annual Renewal Fee i@

Rs.2,06M) per anpwm per 3ower

= An optien for lomp swn pay menl af renewal fee may also be given
in blocks of 5 yedrs (with 40% discouni for uplront paymend af the
enfire amonnt including rencwal fees Tor 3 years). There will be
perindic increase in rencwal fee by 25 % affer every 3 vears,

= An additional smomnt @ 60% shall be levied for every additional

antenna which shares the same tower.
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(el [t is clarified that thiz Fee shall he charged for granting sequisite approval for
erzcting the ammovable structare viv. commumication towsr on top ol
extsting Building vor on the grosnd. This fee shall be in pddition to the remt
charged by the owner of land, which he mesotiates with the Tolocom
merviee Provider,

Prohibition on Subletting: These stroctures will nee be subler withos e

permission of the Local Body! SADA. which has granted the original permission.

Other Clearances: FEequisite clearances froom Delence, Prasar Bharti and Civil

Aviation by the wlecom companies all by themselves as poer the reguirements of these

awtheorities, However, these ollwr clearances shall be obtained by the Telecom Service

Prowader independently on his oown and it shall not be a pre-requisite for granting

permession bssed on docomentation in point no.5 below,

Documentation: Application 1o a Locs] Body ¢ SATRA shall e made along with the

following documents:

1y Ablidavit frem the owner of the land’ bulding contmning his consem
along with proof of ewnership.

i) Copy of sanctionad vool plan, T the inwer is 1o be eracted on an  existing
hllﬂdil‘l,f__'. A5 far as [mﬁ.'\.il:ll-.“.'. sufficient CHPETE SR shonld be lefi on el
sides of the lower W ensure That damase iz ol cavsed, o the ower falls
down, 1T due 1o any specific site related limitations. sufficieni space
canngd be left, and of permission 15 w0 be granted. third party iseranee of
such amounl shall he ol dloae. ag may he decided by the sanctioning
ALanoTIEY.

i) Design parameters and foundations details. Drawing of tower with
complete detailz i shape of ferro-prints. Hedght of the towser and HT lines
in the vicinim showld be elearly pdicaed.

ivh Struotural safety cénilficate oftower from a graduate sroctuzal  cngineer
whit should be o member of IEEE.

wi o Imgfemnity Bood to ke care ol any loss or imury due by sccident caused
by the tower Gnclhsfing a declaration o the efTeet thai the applicant shall

take 5|.'l|’.‘:!53| o ceautions for Dire safely anck ]igj\l_n'mg_:l.
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viv  Reguaie Fee by way of a Demand Drad
vily  Revenoe documents e tatzomeand jamabandi in originl.
vinh Site plan inseale of 1200 and Jocacion pla an L1006,
ix}) Copy of complation plan of the building i tower is to be erected on top ol
anexisting butlding
Mote: In case of Gram Panclyas. ool plana Sr Mo, (i) and completion plan as fer
81 Moo (ix) shall nol be needed shali mot be reguined.
Deemed Approval: A (inal decision shall be tbken within 30 davs from the daie of
swhmission of all the documends 15 the docoments sobmitted for permission are
complete in all respeets and & decision s onol daken within 30 days, deemed
permission shall be assumed. |ocul HodeSADAMIC shall glse have online
gpplication form for mstellation of Mobilz Communizaton Towers: Monitoring of
gpplications throagh REFNIC orany ather onhine interface on the lines of webane of
TCP shall be provided.
Location: [.ocativn of cosnmuonication twers is poverned by radio frequency system
and as [ar gs possible, cellular operataes slould v o avedd residentind arens. The
Lacagion shall ke decided ag foblos-
i) First preferenee should b given 1o the location of lower in e
comtmercial arcas oo dther public arcas.
iy Whaere o ow nod pessible woavord the location of Lthis fowsr in
residential orea. possibility should be explored o Tecate these in open
spaces o on chnamunily buibdings in these mres,
§36) Where it i nol possible 10 find such suitable space mentioned at Sz
W (R abeeve dewer shoald be permittzd on the roof top of residential
buildings.
iv} Ercetion of towers on hertage busldings shall non he allowed
vl Buch bowers can be permutied only on top of baildings alecady
wpprecced or reaularized wnder dhe law in farce,

Compoaunding of Minor Deviabons: Al coerlinn rll:u.‘l;:s the Telessmemunicalion

Operators are orced by wehnieal feasibibiy o0 inssall Antenrae on the pasticolar
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I_'II_||-|_I_1-|r|.II_ which mat hove mincr violations, which 2l |_'|_|'.r||:||_;-|,:|||di,:|:|_||..' A= [l:l‘ ],.:iw. in
such cases. building owner cun et compounding done in advanee for which an

outer time limit of 30 days for taking a final decision shall be applicable

Noise Pollution: (rencrates sets installed @ 1he tower site 1o cater 1o the power
requrrements of the amlemm should conform 1o the mmse and emission noms
presonbed wnder the Envirenment Protection Bales, However, o view of Time !'z.*u.:m
set out For electrciy providing elecinicity connection, need lor generators should be
minimised. Acknowledpement of a daly flled application form io the concerned
Local Body, SATA shall e deemed 1o be sullicient for making an application to
HPSEP&PCE (Himachal Pradesh Stare Environment Protection & Pollution Control
Board}. Consent to operate shall be normally  geanted  secing  manufacturces”
specification sheet, unless there 15 a &2 need of canrving ol notse tests, However
antesma shall be rnade operational only afller obtaining permission of Local Body?

SADA, HPSEP & PCH (i applicable) and ¢iher clearances as per 5. 8o4 above,

Sharing of Sites. The Telecam Operaters should share the wowers Tor lixing their
pespective antennas provided that the peeseribad (echmical reogpaircments are duly
fulfilled, a0 as Lo curteif multiplicity of wevers and o oplimizs the use of the existing

e

Electrical Connections: HFSEER shall provide elecinical connections  foe
engipising & tower within 30 days. if the location of tower 15 within 2530 meters of
HFSER system, [ themobile communication towers are located on isolated ndaes of
the hills and the extension of 1 network. mstaflaton of step down distribution
transformers and extension of 1T fine are réquired for providing power connection at
guch places, the connection shall be made avimlable within three moenths Trom (e
date of duly completed apphication and depost of requigite amount, Considering low
power requircment, The eperator shoold aot be normally asked 1o pay fer the enline
capital cost of creating necessary infrasirociure. Acknowledgement of a duly filled
application form to the concerned Local Body! SADA shall be decmed o be

sufficient for making an application to HPSELR.
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